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“Respected Sir,

As desired, I have succeeded in passing
the Resolution in the Committee meeting
on the 29th April, 1974. Luckily, only
one out of the three from the other side
attended. He raised certain objections
which were overruled by me. His main
objection was that the Lt. Governor
and the Managing Committee have no
moral authority to have any further hold
on the Society . . .”
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“l have assessed the situation and feel
_that it will not be possible for me and
the Committee to accept the position in
view of the Court’s attitude and its further
exploitation in the Parliament and the
papers, unless full support from the Police
and the Registrar is afforded. The new
60 members can remain in if I am
there . . .”

AW AR 95 3ATE

“It is good that the Parliament closes
on or before the 13th May, 1974.”
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[Mr. Deputy Chairman in the Chair.]

REFFRENCE TO DEMAND FOR A

STATEMENT ON THE SITUATION

ARISING OUT OF THE RAILWAY
STRIKE,

SHRI NIREN GHOSH (West Bengal):
Sir, I am on a point of order.

MR. DEPUTY CHAIRMAN: What is
the point of order? On what issue are you
rising on a point of order?

SHRI NIREN GHOSH: The point of
order is this: Yesterday, Sir, when you
yourself were there in the Chair, though
you did not give a direction to the Gov-
ernment, you expressed a clear desire
from the Chair that the Government
should come out before the House with
a statement on the railway strike which
has been total and which has been hundred
per cent and Mr. Bery, the great liar, is
dishing out lies . . . (Interruptions). . .
Now, Sii, since you expressed a desire,
though you did not give a direction to
the Government, the Government should
come out with a statement on the situa-
tion now.

MR. DEPUTY CHAIRMAN: Yes, I
expressed the desire. But let me tell you
now one thing.

SHRI NIREN GHOSH: The Govern-
ment has not come out with a statement
and the Chair has, therefore, been treated
with contempt by the Government.

MR. DEPUTY CHAIRMAN: Let me
tell you one thing. We have admitted to-
day a calling-attention motion on this
and it will be coming tomorrow for dis-
cussion,
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on the situation

SHRI NIREN GHOSH: :We do
want it tomorrow morning . . . (Interrup-
tions). Tomorrow morning we do not want
it.

SHRI BHUPESH GUPTA (West Ben-
gal): Sir, I am very glad that it is com-
ing. Let it come.

SHRI NIREN GHOSH: No, not to-
morrow.

SHRI BHUPESH GUPTA: Just a
minute, Mr. Niren Ghosh. Let it come
tomorrow. Nothing should be done today.
I think the. . . .

SHRI NIREN GHOSH: Not tomorcow.
Let it be on Saturday.

SHR! BHUPESH GUPTA: I think the
honourable Minister should make a state-
ment on the situation because they have
been blufling the country and the Parlia-
ment. . . (Interruptions), . .

SHRI NIREN GHOSH: Hundreds of
railway workers have been arrested.

DR. K. MATHEW KURITAN (Kerala):
Hundreds of people have been arrested
and large-scale arrests are going on . . .
(Interruptions). . . The AIR is blacking
out the whole thing.

SHRI BHUPESH GUPTA: Just a
minute, please. They have been, Sir, bluff-
ing the country and the Parliament and
said that there would not be any strike.
Now they should tell us about the situa-
tion. Why I say this is that there is a
difference between making a statement
here and making a statement outside.

MR. DEPUTY CHAIRMAN: To-
morrow you can raise this when there is
going to be a discussion on this.

SHRI BHUPESH GUPTA: No, Sir.
Making a statement outside is one thing
and making a statement inside the House
on the situation is another thing. You
know what happens when they make such
statements inside the House? When they
say such things inside the House, they are
always open to the charge of lying to the
Parliament and you know what happens
when the Minister lies to the Parliament.

[9 MAY 1974 ]

not |

arising out of Railway 142

Strike

I would like the honourable Minister to
own up what he has stated in this connec-
tion.
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MR. DEPUTY CHAIRMAN: Yes, Mr.
Yogendra Sharma.

THE FINANCE BILL, 1974—contd.
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MR. DEPUTY CHAIRMAN: 1 have
called Mr. Sharma to speak on the Bill.
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MR. DEPUTY CHAIRMAN: Tomorrow
you can raise all these points. . . .

SHRI NIREN GHOSH (West Bengal):
We want it on Saturday . . . (Interruprions).
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